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Tr'ibunatt's Order 	 Dated 20.11.1989 

Fhe applicant in persons Mr. R.C-.Kotiankar for 

Mr. M.I.Seth-na on behalf of Respondents No. 3 & 4 and 

Mr. Benre for Plr.P.M.Pradhan for Respondents No. 1 & 2. 

Or. Bendre has already filed the reply of Respondents 

No. 1 & 2 in the Tribunal on 15.11.1989 and he has also 

given a copy today In the Tribunal to the applicant who is 

present. 

Ihe respondents state that the representation of the 

applicai'it for retransfer back to Nagpur has already been 

decided and rejected by order dated 8.4.1989 of the Competent 

Authori y. Respondents state that the applicant was orally 

inf'ormedi about this position in April 1989 itself and à.:lette.r dtd 

this regard is also given to the applicant which 

he has acknowledged on 31.8.1989. 

In Tribunal's order dated 4.7.1989 it has been 

specifi4ally mentioned that 'Mr. Merlapalle fairly conceded 

S 	that hehad no case for continued retention of the quarter 

had his application for retransfer to Ambaj her! been decided 

against 'him before the issue of the impugned eviction order 

dtd. 14J8.1989 11 . In view of this statement and since his 

represetation for retransfer has already been rejected 

by the Competent Authority, there is no justification for 

continujng the stay order granted in this Tribunal's order 

dated 4.7.1989. The stay order is, accordingly, vacated. 

The appi1 icant should, however, be charged normal rent upto 

31.8.1989 for the quarter. The rent after that date can be 

in accordance with the rules. 

Keep the case for final hearing on 13.12.1989. 

L4. 

(ci.v. PRIOLKAR). 
- - 
	 MEMBER (A) 
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